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BETWEEN 3 : ;

Smt.S.Devamant | .o App?icant.

AND

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
- P
|

AT HYDERABAD

1. The General Manager,
5.C, Rly.. Cecunderabad.;

S.C.Rly., Hyderabad(MG)Divisi@n.

|

I

2. The Eivisional Railway Manager. ' 1

1
Sec.nderabad. |

3. S.Neelavathi | .» Respondents.,

| 1

‘ ! \ 3
Counsel for the Applicant ' .o Mr.V «Srinivas

s - \
Counsel for the 3espondent§ 1&2 es Mr.V Rajeswara Rao
Counsel for the ﬁespondentéNe.3 . Mr.J.Sudheer

' i i

CORAM: :

|
!
HON'BLE SHRI R,RANGARAJAN i MEMBER (ADMN.)

|

 JUDGEMENT d
/ :

X Cral erder as per Hen' ble Shri R. RangarajanP Member (Admn.) X

\t

ﬁ

Heard Mr.V.Srinivss, learned counsel f?r the spplicant ,

Mr.V.Rajeswaras Rao, for th; of ficial respondents and Mr.J.Sudheer,

for R-3. i ’
|

2. The éppliéant in ttds-OA is stated to #ethe legally

wedded wife of ene late S.Rama Murthy whe wor#eé in railways.
She ?ﬁé'got 2 daughters and a son through himi It is further
stated that R-3 is ndt;( legally wedded wife %o late Sri Rama Murthy

and her neme had been got entered in the cerv%ce register of th
r .

ﬁ el




late employee mischievcusly as a nominee striking oBf the name

of the spplicant herein., It is further stated that the applicant
and her deceased husband viere rot in cmrdialﬁterms and it is slso
alleged thaﬁ herthusband and R-3 ferced her to vacate the house,
It is further averred by the applicant that she is & cancer

. ] T
patient and it is in advance stage. Due to the ailment she isfi::u.':

incurring huge expenditure for the medical expenses.

|
a. When the applicant approached R-2 seeﬁing payment ef family,
pension it was denied to her but it was paid;tc R-3 who is werking
in Hindustan Aurenotics Limited drawing saléry of k.G,OOOQL p.m.
The other final settlement dues had been paié to the ex«employee
who died after receiving the final settlemenf and pension for
some time., The family pernsien though.was initially paid to R-3,
the same was subsequently stepped in proceedihgs No.Y?/SOO/SCTT/13/89,
90 dsted 16.12.94 due to the representation by the applicant to

pay her the family pensien.

4. This OA is filed praying for a directibn to the

Respoendents 1 and 2 to grant her family pensien.,

5. A reply has been f led in this cennection. The sum and
substance in the reply is that the present case is a case of cdual
claim and hence the applicant was asked to produce the successieon

certificate. The respondents alse did net agree for sharing the
family pension between the 2 claimants. !

6. The learned counsel fer the respendenté brought te my netice
Rule 7(¢)(a) of the Railway Servants (Pension;Rules) 1993 which
statﬁg that “"where the family pencsion is payaﬁle to mere widews
than onefthe family pensien shall be paid to %he widews in equal
share"”., The applicant is having 2 daughters and a son threugh the
deceased employee whereas R-3 is having 3 sgons and 1 daughter

threugh the deceased Rama liurthy.

7. Considering the situatien in which hoth the families wh
e
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&e‘

had berne children threugh the same deceased empleyee is placed

an equitable selutien has te be feund se that the children bern to |

both the claimants d6 not suffer finarcially.. Further the applicaﬁt
|

is in the advance stage of cancer, Hence she may need meney te

take care of her health., It is alse stated that one of her daughtqr
is unmarried and residing with her. Under the circumstances I | v

suggested te all the parties an equatable solution mere or less !

|
e tc Rule 7(1) (a) of the Railway Servants (Pension Rules)

1993. The suggested selution is:-

(1) The family pensien may be paid fully new te the
applicant herein till she survives as she is in the advance
stage of cancer.

(1i) After the death ef the applicant herein the

family pensien may be divided equally between R-3 and unmarried
daughter ef the applicant. Sharing as abeve is te be centinued ti?l
the unmerried daughter of the applicant marries or she attains the
age of 25 years which ever is esrlier. | |
{(ii1) The family pensien will be paid fﬁlly te R-3 after the
unmarried daughter efthe applicant ceases to be eligikle for

receiving half the family pensien in sccerdance with the item (ii)

‘ above, |

-*éﬂ Beth the applicant ané R-3rﬁ§52¥§gé¥dfto the above selutien.

The learned standing ceunsel fer the respeondents submitted that in
|

view eof the acceptance of the selutien as abeve by the applicant
|

#nd R-3 he has ne reservation te comply with the erder. :

£ ‘
éL In view ef the above the follewing directien is giveni-

(1) The applicant sheuld be paid full family pensien i

till she survives.

(1i) After the death of the aspplicant the family |
pensien shall be shared equally between the !

un-married daughter of the applicant and R-3

e
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QA.1555/95.

Cesy to:-
\
1. The General Manager, S.C.2ly, Secunderabad,

2. The Divisienal mailway Manager, S.C.Rly, Hyderabad(MG)
Divisien, Secunderabad.

3. One cesy te Sri. V.srinivas, advecats, CAT, Hyd.

4., One cepy te sSri, V.R?joswara Rae, Afd). CGSC, CAT, Hyd,
é. One cepy te Sri. J.Sudheer, advecate, fer »-3, CAT, Hyé.
€. One cepy to Library, CAT, Hyd.

7. One spare cepy,

Rsm/~
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